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The House rcassembled after lunch at
halt past two of the clock.  The Vice-
CinurMay Stk Raar Saman) in the Chan.

RE APPOINIMENT OF A MEMBER OF
THE RAJYA SABHA TO THE JOINT
COMMIUITEY. OF I'HF. HOUSES ON THE
COMMISSIONS OF  LENQUIRY (AMEND-
MEN1) BILL. 196%—contd.

SHRI K. S. RAMASWAMY: Si, to the
Motion I mosved earlier regarding appoint-
ment of a Member of this House to the
joint Committee ol the Houses on the Com-
nissions of Inquiry (Amendment) Bill, 1969,
Mr. Bhupesh Gupta objected. T want to ex-
plain the position (mther, Sir. In the Com-
inittee as it was onginally constituted, Mr.
Chavan and M. Shukla were members there-
of. Since their porttolios have heen char}gcd,
they have resigned thewr membership of this
Committece. Now Mi. Mirdha, the present
Minister of State in the Ministry of Home
Affairs, is in charge of this subject and so
he is sought to be mncluded in this Commit-
tee. By his coming to this Cornmittee, Sir,
the composition of the Committee is not
changed in any wav with regard to the offi-
cial or the non-official members thereof So,
Str. the motion [ have made may please be
adopted. '

SHRI BHUPFSH GUPTA: T want an
assurance that, in future, when vou make
replacements, twou would take  care that
Pitvate Members are not replaced by Govern-
nment Members. A Private Mcomber should
be replaced bv a Private Member.

SHRI K. 8. RANVASWAMY:
been an extraordinay case, Sir.

SHRI BHUPESH GUPTA: You will do
that. Then I do not press my objection.

THE VICF-CHAIRMAN (SHRI RAM
SAHAI): The question is:

This has

“That this House concurs in the recom-
mendation of the Lok Sabha that the
Rajva Sabha do appoint a member to the
Joint Committee of the House on the Bill
to amend the Commissions of Inquirv Act,
1952, in the vacancy caused by the resigna-
tion of Shri Sheel Bhadra Yajee and re-
solves that Shri Ram Niwas Mirdha be
appointed to the said Joint Committee
to fill the vacancv.”’

The motion was adopted.

REFERENCE TO THE REPORTED

DEATH OF SHRI SAMIR BHATTACHAR-

JEE IN POLICE LOCK-UP AT CAL-
CUTTA-—contd.

SHRI BHUPESH GUPTA: Tefore the
House adjourned for lunch, Sir, I brought
to the notice of the House the news of the
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death of Shri Samr Bhattacharjee as a re-
sult of torture in the lock-up. Has it been
communicated to the Prune Minister who
15 also Lthe Home Ministai® 1 would like 1o
know the reactions of the Government to
such an madent, which has shocked  the
people of Bengal in general and the people
ot Calcutta i parciculai. And the Home
Minister hare, he  should  kindly  tell  us
something abhout it because I am also tabl-
myg a Calling Atlention Notice on that, and
I hope it will be admitted. Now this matter
must be discussed ¢ this Hounse and Parlia-
ment should know. As { pomnted out, this
15 no parly isue. ‘The Congress irself has
condemned the kind of manner in which he
was killed. Therelore T ohave been rawsing
this question. But no reaction we get from
the Government. We nsist on having the
reaction of the Government. In fact, onr
puipose 8 Lo agrtate this ssne to see that
the Government acts in the proper manner,
and paturallh  we insist on what exactly
they are doing. Not cven mformation we
have got. In the old davs, T must point out
that on similay occasions we brought it to
the notice ol Prime Minister  Jawaharlal
Nehru—at least one mstance I still recall. In
the morning we rvaised it. He got in touch
with the  Hsderabad Goveinment at that
time and in the aftetnoon he gave the in-
{ormarion to the House. I should like to have
the same process followed here. Now, what
I have said, am I wrong?> Are the Bengal
papers wrong? Now the Government should
sav. It s directly under  them. Mr. Om
Mechta s hee. Will you kindly tell him,
Sir, the motion T have made mav please be
g and meet the Prime Minister who is
also the Home Minister and convey . . .

SHRI ARJUN ARORA (Uttar Pradesh):
‘Thete mav he no quoirum if Mr. Om Mehta
lecaves the House now.

SHRI BHUPESH GUPTA: Somchodv
clse mav also do it; still he should go out
and communicate it, but I am not asking
him to go out just now. Anywav, somehodv
should go and tell the Prime Minister who
is in chaige of the Home Portfolio that
Parliament, when scized of such matters.
should bhe taken into confidence and told of
such matters.

SHRT ARTUN AROR\: The Home
Ministry iv represented here by Mr, K. S
Ramaswamy,

(]

SHRI BHUPESH GUPTA: Now you
have done your job: can vou kindly go
there? The trouble, Sir. is thev do not en-
ter the Prime Minister’s room. Thev are
afraid of entering. thev are afraid of knock-
ing at the door of the Prime Minister.



187 Iodustries Develoy ment

SHRIMATI PURABI MUKHOPADHYAY
(West Bengal): Mr. Vice-Chaivman, Sir, on
this pwmticular pomnt I have got somelhing
to say.

SHR! ARJUN ARORA:
the other side also.

We must hear

SHRIMATI
PADHY\Y WI u

PURABI
is the otha

MUKHO-
side?

Mr. Vie-Chauonan, Sir, it is vav unfor-
tunate that a young boy has heen beaten
to death in the police lock-up  Whatever
the offeuce may be, mobody has given any
police othicer the authotity to bcat anybody
in the police lcch-up. We arc not living
in the eighteenth century; we arc not living
under the feudal system. He was heaten so
much so that he died in the police lock-
up. From this side also we protest against
this brutal handling by the police and we
demand chat (h: concerned police offwet,
whoever he may be, should be appropria-
tcly dealt with. Appropriatc  punishment
should be meted out to that police officer.
Sir, T demand an enquiry into the matter.

SHRI CHITTA BASU: Sir, Mr Bhupesh
Gupta was 1n tic morning diawing the
attenticr: of the Govednment, particulmly
of the Home Munistry, to the murder, [
would -av, of 4 young man by the police
official while he was in police custody. I
thipk i v in the fitness of things that the
Government should make a statement and
give their reacticn Tt cannot go on in this
way. When he was refeiring to this matter
the Leader of thi House was also there but
he was simplv trving to go out of the House.

JuRWIETE (B TR FEE) ¢ F AT
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THE CONSTIIUTION  (AMENDMENT)

BILL. 1970
(To Amen Articles 75 and 164)

SHRI PRANAB KUMAR MUKHER]JEE
(West Bengaly: “ir, I beg to move tor leave
to introduce a Bill further to amend the
Constitution of fndia.

The question was put and the motion
was adopted.

SHRI PRANAB KUMAR MUKHER]JEE:
Sir, I introduce the Bill.
[Mr. DepuTy C1 AIRMAN in the Chair]

[21 AUG. 1970}

Amdt. and Kegulation,
Bill, 1966

THE INDUSTRIES (DEVELOPMENT AND
REGULATIONy AMENDMENLD  BILL,
1966-—conid.

Do anend Scciion 13y

SHRI ARISHAN KANT (Haryanay: Mr.
Deputy Charrman, $Sn, last tune when I
spoke for some time on this Bill [ 1cterred
to the malpractices of the growing house of
Goenkas and at that time Mr. Arjun Arora
had asked the Leader ot the House to find
out more things about the allegations and
tell this House whether there is any subs-
tance or the Government should come foi-
ward and vetute those allegations. I am
soriy cven alter fitteen days, even alter Mu.
Ayjun Arora had pointedly asked  three
tiies the Leader ot the House that he should
cnquue into those things and tell whether
the Government v any way implicated or
is succumbing to the pressures of M. Goenka
or not, 1t has not heen dones Mas [, Mr.
Deputy Chaman,  through vou appeal to
the Governmeni and o the Leader of the
House, who v ot present as usual, Lo
imud cut and then tell this House as to
what the present  position is  about M.
Goenka's pressures on the Government, I
am standing here to suppost the very valua-
ble Bill mtroduced by Slui Arjun  Arora,
viv., the Industries (Development and Regu-
lation) Budl. lhis Ball 1 very necessary in
view of the fact that for the last two ot
three vears we. i the Congress, have been
tying to removld the odininstiaiion, the
mdustiied pobioy and the soual stiucture of
this country tonards an cqualitattan society,
a sodalwtic pattern  of societv. This Bill
does not ¢o Iy m thar direction, but hete
s a Bilt whicr voaees the country and the
Houses (o know what type of malpractices
arc going on 1n the sarious industrial houses.
Now, the myth has been created 1w this
House that the public sector is all inefh-
cient, that there is corruption in the public
sector, that the public sector canoot in any
wav achieve the social objectives. that it is
onlv through the private sector, the profit
motive and the wav these industiies are
functioning. the country can prosper. We
know there i~ the conmmittee on  Public
Undeitakings. It looks into the functioning
of the public sector undertakings and then
presents its report to hoth Houses of Parlia-
ment  Whatever is going on in the public
sector, at the cost of the exchequer. is known
to hoth Houses of Parliament as well as ta
the public. We do not want anv  evpendi-
ture done at the cost of the public not to
be known to them as to how it is being
spent. So. the public can have contiol and
Patliament can have control over it. Thev
can maodifv. rectifv and improve the func-
tioning of the public sector. Tn the case of
the private sector, nobodv knows what is
going on there. This Act has been in force
for the last 19 vears. Mav T ask the Deputy
Minister of Industrial Development, who is
sitting hcre, in how manv cases has he made
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